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Coram : Hon'ble Mr. P.H. Trivedi : Vice Chairman 

Non1 ble Mr. P.M. Joshi 	: Judicial Member 

23.9.1987 

heard, learned advocate Mr.D.F.Arnin for the applicant. 

His recLuest for returning the case which was earlier 

decided on the ground that this Tribunal has no 

jurisdiction as the cause of action arose in Ratlam has 

merit and is allowed. The petition returned for 

being presented in the competent bench of the Tribunal. 

So ordered. Registry to keep the application on the 

1P
file. With this order, MA/404/87 stands disposed of. 

(P.H. Trivedi) 
Vice Chairman 

[-JoPi~ Judicial, M~et >' 
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